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talisti md ecologists regarding d 
truction of the Silent Valley tor t, 
which i one of the only remainin 
tropical r in for ests in the world. the 
Governm nt of Kerala has n re-
que ted to stop further work till th 
matter is di ell ed with the Stat 
Government. 

r r DS' Depr· ved from vot· in 19 0 
Lok Sabh Electio 8 

1i13l. SHRI M. V. CHANDRA SHE-
KARA MURTHY: Will the Minister 
o LAW, JUSTICE AND COMPA~"Y 

AFFAIRS be. pleaied to lay a .. tate-
Inent showing: 

( a) whether it is a fact that many 
persons were deprived of voting dur-
ing tIle 1 gaO Lok Sabha el~ction; 

(b) if so, what is the total nun ber 
Jr such per~ns in each Stat I and 
Union Territory; 

( c) in which Stat the mis ing 
number of voter wa higher; 

(d) whether it was aloo brought to 
the notice of the Election Commifi8liOll 
that name were printed but ere 
cut in red ink; 

(e) whether this omission of nam 
of voters from the voting 1:i8t w al th 
fU'st of it kind; and 

(f) the per ~ held respon ible lor 
this act.t 

THE MINISTER OF LA W, JUS-
TICE AJU) COMPANY AFFAIRS 
(SHIU P. SHIV. SHANKAR): () 
Com lainta e received in the 
Election Com.m.issiOn. on the d t of 
poll and wb Q.uently. regarding th 
omi . onl d letion of names of e~igibJ 
·,oter th el 0 . al r Us. 

the 
mi ing of vote 

(d) Some complaint Qf . nature 
were also brought to th not ce 0 
Election Commi . on. Accordino to 
the instructio s issued by the Conl-
miSSIon only upplem nt to the 

isting rolls were pr par durin 
the cur nt r vi ion 0 1 ctor rol. 
The sup lement 0 t e ro Is con Lit 
of (1) additions, (2) correctio i, d 
(3) del tions. The d letion 0 n:l n 
:in r d ink in the b sic e ectoral roU~ 
is on the basis 0 th :ist of del tion 
prepared during the revi ~on o· roll 
and contain the n me f pet n 
who have Ie t the P ace Or not 
available at the time of enumeration 
or are dead etc. 

(e) No Sir. uring the 
'evision 0 lectoral .11. 

paints of this n tur we 

(f) Wh rver specific case . f om is . 
ion or del tion of nam s in the 1 c-

toral ol1s ar r ceived. it wL. be 
possi 1e to m ke an enquiry ad . 
r spon . bili y for th 11 ged oml -
lion of names, or failure to r o · er 
names of eligl bI p r ons. 
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*32. S K. A: Will the 
Minist r of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
stat : 

(a) whether it . ct th t s nle 
d cision Was t n by the pre ri,t 
Gov run nt to finali a heme for 
i ving Ie a1 aid to the 

(b) if so, th 
the re ctien 
m nt thereto? 

THE 
TIeE 
(SHRI P 
Sir. 
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h r of a d 
nt Gov rn-




